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ORDER DATED 23-01-2004. 

Heard on M.A.Nos.2/2004 & 3/20u4, 

M.A. N0.2 /2004 filed by the Respondent 

No.3 praying for vacation of interim order 

dated 23-12-2003 and M.A.No.3/2004 prayir 

for a direction to be issued to the 

Respondents to release his salary for the 

month  

delay, 

Heard Mr.P.K.Padhi, tarned Counsel 

appearing for jthe Applicant,Mr.Aflup Ku. 

I3ose.Learfled Senior Standing Counsel 

appearing for the Respondent Department an 

Mr.D. P. Dhalsamant, learned Counsel appearing 

for the Respondent No.3 on the Original 

App lication as also on the M.A. 

The grievance of the Applicant is 

that he wans also applied for transfer from 

Jgatsinghpur to Cuttack GPO but without 

considering his pplication,the Respondent 

Department have posted Respondent No.3 to 

Cuttack GPO,who was transferred from 

Cuttack to Jagatsinghpur later than the 

Applicant. Respondents,by filinci a detailed 

counter,have submitted that on occurrance 

of a vacancy in October,2003 in SCO,at 

Cuttack GPO,they had considered the 

representations in respect of five officil 

-.hich included the Applicant as well a 

Respondent No.3 for transfer from out 

to Cuttack,After considering the. relativ 

merit of each representation,they found 

that the prayer of the Respondent N6.3 who 
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is to retire on superannuation w.e.f4 

28,2,2006 merited a consideration on 

priority and accordingly,it was decided 

by the competent authority to transfer 

him from Jagatsinghpur to CuttQck GPO 

with full TA etc. In view of the submissionS 

made by the Respondents, as the decs ion with 

regard to transfer of Respordent No.3 was 

taken by considering the merits of all other 

officials to the post in questio,:e see 

no jn.rmity/reason to interfere in the 

decision taken by them. 	:1',./e see 

no merit in this original ApplicatioriwhiCh 

is accordingly dismissed. Interim order 

passed on 2312.2O03 stands vacated. 

in view of the disposal of this 

original Application ,MA Nos.2/04 and 3/04 

also accordingly disposed of. 

ER( it ICIAL) 	 .IC.CHAIRMAN 


